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FIRST REPORT or~ '~B' RULE& COMMI'I'TEJiI 

(FlFTHi.oK 'SAaRA) 

The Rules Committee,. at thdr, .sitting held on the 5th April. 
1973. considered an amendment to the Fourth Schedule to the 
Rules of Procedure and Conduct of Busine. in Lok Sabha (Fifth 
Editi~). 

2. The recommendation of the Committee is contained 1m, this 
their First Report which the Committee authorile to be'laid Oft tile 
Table of the House. 

3. Fourth Schedule (See Appendix) ,-Eight Public Under-
takings established by Central Acts are already included in Part I 
of the Fourth Schedule to the Rules of Procedure and Conduct 
of Busineas in Lok Sabha, the working of which falls within the 
purview of examination by the Committee on Public Undertak-
ings. The Committee on Public undertakings have recommended 
to the Rules Committee that the International Airports Authority 
of India. which has been constituted under the International Air-
ports Authority Act, 1971. may also be brought within the purview 
of examination by that Committee. 

The Committee agree with the suggestion of the Committee on 
Public Undertakings that the International Airports AuthOrity of 
India may be included in the Fourth Schedule. to the Rules of 
Procedure. 

4. The Committee recommend that the draft amendment to 
the Rules of ProceduJ'(' 8I1d Conduct of Business in Lok Sabha 
(Fifth Edition) shown in the Appendix may be made. 

NEW DI.uu; 
The 16th April, 1&73. 

G. S. DHILLON. 
Ch4inn4n, 

Rulu Committee. 



APPENDIX 

Amendment to the Ru.les ot Procedure and Conduct of Bwiness 
in Lok Sabha (Fifth Edition) as Tecommended by the Rules 

Committee 

FOURTH SCHEDULE 

In the Fourth Schedule to the Rules of Procedure and Conduct 
of Buainetll in Lok &abba, in Part I, after entry (8), the following 
shall be added, namely: 

"(9) The International Airports Authority of India," 
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